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CASE NO. :
Appeal (civil) 20-21 of 2008

PETI TI ONER
Vi j aykumar Purshottam Kabali HUF & Anr.

RESPONDENT:
Sundeep Jugal ki shore CGupta

DATE OF JUDGVENT: 05/05/2008

BENCH
P. P. NACLEKAR & V. S. S| RPURKAR

JUDGVENT:
JUDGVENT

ORDER
NON- REPORTABLE

I.A. NOS. 2-3 IN CIVIL APPEAL NOS. 20-21 OF 2008
W TH
[.A- NO 2 INCVIL APPEAL NO. 22 OF 2008

1. M. V.A Mhta, senior counsel assisted by M. Vishwajit

Si ngh, Advocat e-on-record appearlng for the appellants/applicants

and M. Shekhar Naphade, senior counsel assisted by M. MJ. Paul,
Advocat e-on-record for respondent\026Sundeep Jugal ki shore CGupta
(plaintiff in Gvil Suit No. 1680 of 1987 pendi ng before the Bonbay

Hi gh Court) and Ms. Aparna Jha, Advocate appearing for Housing

Devel opnent Infrastructure Limted (HDIL), have submitted that the

| ong standing disputes in Civil Suit No.1680 of 1987 pending in the

H gh Court of Bonbay have been settled between the parties on the
consent ternms. The counsel for the respective parties have prayed for
di sposal of Civil Suit No.1680 of 1987 pendi ng before the Bonbay

H gh Court on the conditions contained in the consent termns.

2. The counsel have filed the consent terns on which the di sposa
of the suit is prayed for. The Meno of Consent Terns signed by the
parties and al so by respective advocates representing them has been
taken on record by this Court.

3. In view of the consent terns between the parties, Housing
Devel opnment and Infrastructure Ltd. (HDIL) (fornerly known as

Housi ng Devel opnent & | nprovenent India Linited) would be

added as a party and as defendant in Cvil Suit No. 1680 of 1987
pendi ng in the Bonbay Hi gh Court.

4, As per the agreenent between the parties on the conditions
contained in the consent terms dated 29.4.2008, Civil Suit No. 1680 of
1987 pendi ng before the Bonbay Hi gh Court shall stand di sposed of

wi t hout any order as to costs.

5. The consent termnms filed herein shall formpart of thi's order and
al so part of the record.

6. These |.As. al so stand di sposed of.




